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CORAM: 

Hon'bie Shri Justice K. Thankappaii, Member J) 

Hon'ble Shri C.R. Mohapalra, Member (A) 

Shri Urneh Ghandra Mansingh, Son of Shri Narayan Bank, aged about 39 
years,At/Po :Ba.unsahatiVia:Bhapur. Di st:Nayagarh . Applicant 
By the Adyocate() 	 Mr. P.K. Padhi 

I . union of 1nda csnted toouh as Director Genera! of Potg, 
Government of India, Ministry of Communication, Department of Pots, 
Dak Bhawan, New Delhi-I 
(iefPot Ma.er General, Onisa Circle, Orissa, BBSR. 
Senior Superintendentof Post Offices, Purl Division, Purl. 
Sii DurgaPrasadMishra,Potman, At/Po-Pu[i H.O, Dist-Puri-752001 

Repondents 

By the LLB. Mohapatra, SCGSC 
Mr. A.K. Bose. ASC for R-4 
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Questioning the a 	intmeut of Rej.ondent No.4 as Postman, the 

applicant has filed this Original Application praymg that the appointment given 

to Respondent No.4 as Postman may be ciashed and the applicant himself may 

be appointed to the above post. 

The short facts of the GA are as h.liows. The applicant was 

appointed as Extra Departmental tranch Post Master ( in short EDBPM'. now 

designated as G1 "SI3PM) of Paunsabati Brarcli Post Office wider Nayagath 

Read Post Office w.et, I9,O6.i99(. The applicant, while woiking, as such in 

the Division, a post. of Postman fell vacant and Respondent No.3 in order to till 

up the post of Postman issued notification vide his. Memo dt.14,06.2004 

inviting applications from Group D' and .EDAs (ODS) of the Division. The 

applicant also appbed tor the atove pos, but after the exarmnatioti, the 

Respondent No.4 was appoin ted. 	ilowever, tie si id appointment of 

Respondent No.4 was challenged bethre this Thbunal in ().A No.4 2198 and this 

Tribunal quashed the selection of Respondent No.4 as P-ostnian in the 

quota. since and since the applicant belongs to the TJ .R quota and he is in the 

waiting list of that selection, the applicant submits that tie 4iould have been 

appointed in the place of the Respondent No.4 as Postman. 

Since the request of the applicant has not been considered the 

applicant flied this Original Application. 

We heard Mr. P.}. Padhi, Ld. Counsel for the applicant and Mr. 

IJB.Mohapatra.. Ld, Sr. Standin Counsel for the Respondents. The main 

gnnind urged by the Ld. Counsel for the applicant is that since the 

appoinhiflent of Respondent No.4 was made due to his selection made for the 

year 2004, the applicant ought to have been appointed to the above post. The 

Counsel for the Applicant thiTher submitted that since the selection of 

Respondent No.4 as EL)SPM. (iopinathpur L)SO, has been quashed b this 
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Tribunal as per the order pasd in O.A. 42/98 the applicant ought to have 

El 
	

been a:pointed. 

5. in reply to the above eontcnhons, the Ld. Counsel fr the 

Respondents subrititted tha.t the applicant was appointed as EDBPM and he 

appeared in the examination for selection to tue post of 	Postman 	in which 

Respondent No.4 ala appeared. Though the selection of Respondent No.4 as 

EDSPM was quashed by this Tribunal, the claim of the applicant, for 

aLtnting Ii im in he place of Respondent No4 is not leg -il as the applicant was 

not selected in the examination conducted by the [)epattment and the name of 

the applicant was only in the waiting list and there are many others in the 

waiting list above the applicant. Ilence this O.A is liable to be dismissed. 

6, After considering the entire arguments of the Ld. Counsel on 

either side, we are of the view that the selection & appointment of the 011 

Respondent as EDSPJVI in purs.lance to the selection made in 1999 was 

quashed by this Tribunal, but the applicant, in the present 0A. is concerned 

with the selection to the post of Postman for the year 2004. The applicant 

challenges the selection of R.eondent No.4 as Posnan for the year 2004 on 

the basis of the onTler of this Tribunal pasted in O.A No.42/98, Even in 2004 

selection made the applicant was in the waiting list, whereas Respondent No.4 

was selected only on passing the examination as conducted by the i)epartment 

during 20Q4 Hence this ().A is devoid of any merit and is liable to be 

dismissed. We do so. Accordingly, this C. A is dismissed, No order as to costs. 
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